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Harish Chapder
r- T if.

Applica nt

Union of India Respondents

Present: Sh. Sant Lai, adv. with Sh. Pradip Kumar, adv. for
the applicant

Ms. Aparna Bhat,adv. with Sh. S«K. Arora, Head
Clerk of CPViD

The applicant has been working as wire man since

1981, When his case came up for regularisation, he under

went an eye test. According to the applicant, there is

nothing wrong with his vision and as such he ought to

have beenr egularised to the posik of wire man.

According to the respondents, even though the

medical reports are not fully clear with regard to his

xxxrstR fitness, they have taken a decision that he is

not fit.
I

The applicant has relied upon reports from other

other hospitals indicating his fitness, but the responde«>s

submit that at the time when he obtained these reports^, he
had not placed the previous reports regarding his vision.

The parties are now, agreed that the case of-tte
applicant be referred ,to Safdariarg hospital. New Delhi
for a; fresh assessment regarding his vision. The

j , . - a.^y\ricA Sbomconcerned medical suptd, of Safcapjang Hoppital will^
certify whether the applicant is fit to hold the post
of wire irian, •

The applicant and the ,es. will submit the various
^rts to the Medlp^ Suptd; of Safdafjang Hospital^ within
iperiod of 01 A from tile receipt of-this order.
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The parties have also agreed tat in case the

applicant is found fit, his services will be regularised

as wire man rin per rylci:. <5(0-^ .

The ^Aedical Suptd. af Safdarjang Hospital is

requested t0 give the report about the vision of the

applicant within a month of receipt of the relevant

papers and the examiriation of the applicant.

In view of the above, the application filed by^
the applicant is disposed of accordingly.

Copy of this order be sent to Medical Suptd.

Safdarjang Hospital For compliance.
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